IN THE CENTRAL ADMINISTRATIvE ERIBUNAL
| PRINCIPAL BENCH |
0A 1538/95
New Delhi, this the 16th Bay of January, 1937 i}gb
Hon'blse Smﬁ.Lakshmi Suan ingthan, Menber (J)

Hon'ble Shri R.K,phooja, Member (a)

SheRam Desn .

s/o Sh.Bindra Ram

Home Guard,Dslhi Home Guard
R/0 572 T.C.Camp,

Raghubir Nagar, Neuw Oslhi=27

(None for tha applicant) «ss Applicant
‘ Vs.
1. NCT ot Delhi Delhi Administr tign

Service to k2 effected through its
Chief Secretary §, Sham Nath farg,

Belhi-~54

2. The Commandant o
Home Guards P
Delhi ' . S
A Block, IInd Flgor ‘ 7 a

Vikas Bhawa , Noy Selhi-2

3. Director General Home Guards and
Civil Dsfence,D2lhi adninistration,
Raja Garden, Naw Delhi-27

(By advocste Sh,Surat Singh ) »++ Raspondents

0_RO_ER (@RAL)

(Hon'ble Smt.Lakshmi Sueminathan, Member (J)

This case was taken up together with Oa 1815/95

Charan Singh & Ors V.The Commandant,Delhi Home Guards and

Govt,of NCT Delhi as the facts and issues invalvad in thess

CasBs wers Common.,

2. 'Shnin3uret;31ngh,lea:ned couhsel For the respondants
submits that the applicant has.unfortunately passed away-on
20th December, 1996

3e Wa have seen ths pleadings and the reliefs‘01aimed

by the applicant in ths 0.A, In view of the submissions made

s
s

by the ld.cgunssl for ﬂ1a‘féspondents, this 0A no lonjer -

survivas and it is accordingly dismissed, lspving it gpan

2
o«




to the legal heirs of the gpplic anl, if they so wish,

N agitats any of the reliefs in accordiance with lau. No costs.
.-" N 4 * 3 - g\’cﬂ ) '//,
W - Jodell; ol
(R. K, Ahogda Gt . Lakshmi Suam inathan)
Menber” (1) Memb zr (J)




